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GOVERNMENT OF KERALA

Lrw (Legblrdon-B) Dep.rtmert

NOTIFICATION

No. 2297 1 {.€s.Bl /2017 /l,aw. 12th Febuatv,20l8
Dated, Thiruvananthapuram, 29th Makaran, I I 93

,3rrt M"gl"tJr3r.
The following Ordinance pFmulgated by the Govemor of Kerala on

lhe l2lh day ofFebruary,2018 is hercby published for greoeral information.

By order of the Governor.

B. G HARTNDRANATTi,

Law Secr"tary.
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ORDINANCE No- l0 OF 2018

THE TRAVANCORE-COCHIN HINDU RELICIOUS INSTITUTIONS
(AMENDMENT) ORDINANCE, 2OI8

Promulgated by the Govemor of Kemla in the Sixty-ninth Year of.the
Republic of India.

AN

ORD]NANCE

.liclher kt dmen,l the Trutahcore-Cochin Hindu Religious lnstitutions
Act, 1950.

Preamble.-W nen e,'.s, the Travancore-Cochir: Hindu Religioqs
lnstitutions (Amendnrent) Ordinance, 2017 (23 of 201'7) was promulgated

by the Govemor of Kemla on the l4th day of November, 2017;

AND WHERE^S. a Bill to r€place the said Ordirratce by an Act of the

State Legislatur€ could nol b€ introduced in, and passed by, the lrgislative
Assembly of the Slate of Kemla, dunng its session which commenced on

the 22nd day of January, 2018 and ended on the ?th day of Februai, 2018;

AND WHFRFaS. under sub-clause (a) of claus€ (2) of Anicte 213 of
the Constitution of India the said Ordinance will cease to oD€mte oo the

5th day of March, 2018;

AND WHEREAS, difficulties will arise if the provisions of the said
Ordinance are not kept alive:

AND WHEREAS, the Legislative Assembly of the State of Kerala is not
in session and the Govemor of Kerala is satisfied that circumstances exist
which render it necesrary fo! him to take immediate actioDl
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Now, T EREroRt, io exetcis€ of the powe6 confeB€d by clause (l) of

Arricle 213 of the Constitution of tndia' the Governor of Kerala is Pleased

lo pronulgate lhe followog Ordinance: -
L Shart title \nd commenceme,tt.-( I ) This Ordinance may be

called the Travancore-Cochin Hindu Religious lnstitutions {Am€ndment)

Ordinance, 20 I 8.

(2) It shall be deemed to luve come ioto force on the l4th day

of November. 2017.

2, Act XV of 1950 to be temporarily amended'-During the period

of operation of this ordinaDc€, the Travancore_Cochiu Hindu Religious

lnstitutions Act, 1950 (Act Xv of 1950) (hereinafter r€ferred to as th€

principal Aco shall have effect subject to lhe amendmen? specilied in

secrions 3 ro 5. I
3. Amendment of lectio, ,la,- In section l0 of the principal Act' in

sutr'section (1), for the words 'lhree years'. the words "lwo years" shall

be substituled.

4. Substitution oJ'new section .for section 12 -For 
section l2 of

the principal Act, the following sectio! shall be substituted' nmely:-
' 

"12. Honotoria.for Presklent und members -The 
President and

members of lhe Board shall be entitled to receive per mensem such

honomna and sitting fees, as may b€ fixed by the Government from tim€

to time, by notification publi6hed in the Olncial Gazette "'

5. Amendment ol'section 71.-For stb-section (2) of section 7l of

the principal Act, thp following sub-section shall be substituted' namely:-

"(2) The Pr€sident and members of the Board shall be entitled lo

r€ceive per mensem, such honomria and sitting f€es, as may be fixed by

the Covenment from time to time, by notificatiol published in thi

Olficial Cazette.".
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6. Repeol .rnd !avittg._1|) The Travancore_Cochin Hindu Religious

lnstitutions (Amendment) Ordinance,20lT (23 of 201?) is her€by r€;bd.

. (2) Notwithstanding such repeal, anyrhjng done or any action
taken under the principal Act as amende_d by the said Ordinance shall be
deemed to have tleeD done or taken und€r the principal Ad as amended
by this Ordinance.

P SAIHASIVAM.
GAYERNOR.


